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Mr, Speaker: It does not arise out
of this question. I would not have
said thig but for the fact that the hon.
the Parliamentary Secretary had said
that so far as the accounts ‘rom the
various States are concerned, a few
have come and the others are coming.
So I said that if they are coming, let
them be placed on the Table of the
House, let the House be informed. If
they had come, the Parliamentary Sec-
retary would have given the details
even now. So I am only asking him
to lay on it on the Table when the
whole account is available.
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The Parliamentary Secretary to the
Minister of External Affairs (8hri
Sadath Ali Khan): (a) to (c). The
messenger service is being run with
757 men short of the sanctioned
strength of peons according to pres-
cribed scales. It takes time to ailter a
practice of such long standing as this.
Scattered accommodation also is &
problem. These difficulties angd incon-
veniences are thrown up from time to
fime and attempts are made tp meet!
them to the extent feasible. There is
no question of abandoning the deci-
slon that the peon system will be
steadily replaced by the messenger
svatem.
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Shri Sadath Ali Khan:
suggestion for action

Occupation of Indian Territory by
Pakistan
+
( Shri Assar:
1360. .( Shri Ram Krishan Gupla:
|_ Shri Vajpayee:

Will the Prime Minister be pieased
to refer to the reply given to Starred
Question No. 792 on the 8th Decem-
ber, 1960 and state:

This is a

(a) whether Governmen: have en-
quired into the question of occupa-
tion of the area known as Jalaiya
area in Amarpur and Sabroom sub-
division of Tripura by Pakistan; and
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(b) if so, with what result?

The Parliamentary Secretary to the
Minigter of External Affairs (8hrji J.
N. Hazarika): (a) and (b). Yes, Sir.
Reports have been received from the
local people that twelve Pakistani
families have lately moved into this
area. This is a disputed area and
there is an understanding  that
nationals of either country will not be
encouraged tp cross into this area,
pending settlement of the dispute.
Tripura Administration have taken
up the matter with the Government of
East Pakistan.

Shri Assar: Last time, it was
stated that this question had been
pending from 1952. May I know what
time it will take to finalise this matter?

Shri J. N, Hazarlka: According to
the October, 1959 agreement, the Pak-
istan Government have to submit their
notes in detail to the Government of
India, and the Government of India
have to submit details to the Pakistan
Government with respect to their
claims, or the grounds on which those
claimgs could be established. While we
have submitted our claims, we have
not received any notes from the Pakis-
tan Government so far. As soon as wWe
get the notes from Pakistan, we shall
see what steps we have to take
accordingly.

Shri Hem Barua: In view of the
fact that Tripura was g native State
under British rule, and it acceded to
the Indian Union, and as such our
boundary was well defined, how can
there be any dispute between the Tri-
pura State and Pakistan over boun-
daries?

S8hri J. N. Hazarika: Actually, there
is a background to this dispute. Even
before 1932, this dispute was there. The
then Tripura State claimed that one
river called the Taindong should be
the eastern boundary of Tripura, but
the British authority of Bengal claim-
ed that it gshould be the Rangafeni
which should form the boundary, but,
later on, on account of the pressure ex-

CHAITRA 16, 1883 (SAKA) Oral Answers 9560

ercised by the British resident in Tri-
pura, it was agreed that one river cal-
led the Aslong should be the boundary,
This was more or lesg informally
agreed but when Partition came, Pak-
istan authorities claimed the other
river, namely the Rangfeni as the
boundary. So, there is a dispute.

Shri Tyagi: The hon. Parliamentary
Secretary has stated that Tripura has
been looking into this malter or has
been negotiating. Since the other
party to the negotiations is a foreign
country, may 1 know whether Tripura
Administration is doing it on behalf of
the External Affairs Ministry or they
are doing it under instructions from
the External Affairs Ministry?

Shri J. N. Hazarika: Last time, the
Prime Minister said in this Hougse that
the Tripura Administration officials are
supplied the notes required for te pur-
pose, to support our claims, and the
Pakistan officials also have Lo supply
the noteg from their side. Ag soon as
all the details are made available, the
External Affairs Ministry will take it
up at varioug levels to solve the prob-
lem,

Mr. Speaker: What is the difficulty
in this? It is a Unlon Territory? How

can the officials of that territory nego-
tiate themselves? They are not inde-

pendent Princes there.

Shri Tyagl: I wanted to know whe-
ther that Administration is acting in-
dependently or under the advice of the
External Affairs Ministry.

Mr, Speaker: How can It act inde-
pendently?

Shri Tyagi: That was what I want.
ed to know, namely whether the Tri-
pura Administration {s doing it on the
advice of the External Affsirs Ministry.

Mr, Speaker: They will collect and
then send it on to the External Affairs
Ministry.

Shri Tyagi: That was what I want-
ed him to say.

Shri J. N Hasarika: It is done by
the External Affairs Ministry.
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Mr. Speaker: These things should be
collected by the officials there and sent
to the External Affairs Ministry; on
the Pakistan side, their officials are
gathering things and sending them on
to that Government,

Shri Tyagi: Meanwhile, the terri-
tory remains occupied by foreigners.
They have not vacated it. What steps
are being taken to get it vacated, un-
til the dispute is settled?
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Shri J. N, Hazarika: The District
Magistrate of Tripura has already
taken it up with his counterpart,

namely the Deputy Commissioner of
Chittagong Hill Tracts. Also, the
Tripura Administration has taken it
up with the East Pakistan Govern-
ment, asking them whether it is a
fact and if so, under what circumst-
ances, these Pakistani nationals have
crossed into that territory. As soon as
the reply is received from them, then.
we shall see what steps we have to
take.
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Shri J. N. Hazarika: I could not

follow the question.

Mr Speaker; Will the hon. Member
kindly repeat the question in English?

Shri Balraj Madhok: May I know
whether during last year, there were
other disputes also like this, in which
Pakistan occupied some area of Indian
territory in some other parts, and if
so, whether any efforts, succeasful or
unsuccessful were made to have
those areas vacated?

Shri J. N, Hazarika: Not in  the
Tripura area.

Bhri Chintamoni Panigrahi: May 1
know whether Government are aware
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of the time or the day when tha
Pakistani nationals occupied this teeri.
tory, and also whether there are any
other areas of dispute in Tripura,

which have been brought to the notice
of Government?

Shri J. N, Hazarika: The Feni river
is in dispute. In the upper reaches,
there are three streams, and the dis-
pute is on which of these three streams
should form the boundary; in the
lower reaches of the Feni, the dispute
is on whether the left bank or the
right bank of the river should go to
Pakistan or to India. This is the dis-
pute. This is part of the larger dis-
pute, as the hon Prime Minister said
the other day.

Shri Hem Barua: May I know whe-
ther it is a fact that this tract bet-
ween the Feni and the Rangafeni was
originally under the occupation of
India, and then the Pakistani nationals
came in and demolished the boun-
dary portions and then occupled this
tract and if so, whether any attempt
has been made to push them out?

Shri J. N. Hazarika: This is a dis-
puted area recognised by both the
parties, Pakistan as well ag India,
and no one is to enter there accord-
ing to the agreement. But, some time
back, some tribal families crossed there
and they re.claimed certain lands as
theirs. Tt has now been reported that
12 Pakistani families have come across,
and are staying there. We are taking
steps to see that these familles go
away.

Shri S, M. Banerjee: May I know
whether apart from this particular
disputed area, whether the Govern-
ment of India have assessed the land
under Pakistan's possession, that is,
Indian land in unauthorised pos-
session of Pakistan, and it so, what
steps have been taken to see that they
vacate those areas?

Mr. Speaker: The same question was
put by Shri Prakash Vir Shastri.

Shri J. N Hazartka: This strip of
land ix not occupied by the Pakistan
authorities.





